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2. From the side of the Respondent filed an Affidavit in reply across the Bar placed

on record. Also handed over to the other side. Through thls Affldavit

Respondent No.5 is supporting the Petition flled by the Petitioner.

3. From the side of the Respondent No.1 and other Respondents, barring

Respondent No.5, Learned Representative has stated that no Interim Injunction

be granted.

4. Heard both the sides and considering the submissions of rival sides this Bench

is of the opinion that the Company must not alienate the immovable assets of

the Company as prayed for in Para reproduced above; till the next date of

hearing or till further Orders. During this period the Respondent undedakes to

file a reply on or before 05.01.2018, to be circulated on the other side. Time

is granted to file Rejoinder by 12.01.20i8.

5. Matter be listed for hearing on the next date. These directions be applicable

to Respondent No.2 as well.

6. Adjourned to 15.01.2018.

M.K. SHRAWAT
14ember (Judicial)

BHAS LA MOHAN
I4ember (ludicial)

Date : 18.12.2017
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